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(b) whether the persons earning their 
livelihood from the river such as licensed 
fishermen and those engaged in collecting 
wood from the river and who have been 
rendered jobless arc not being given compensa­
tion or assistance and if so, the reasons 
therefor ;

(c) whether the owners of the water Flour 
Mill (Panchakki) are being paid compensation, 
but the other employees of the Mills arc not 
being paid same ; and

(d) if so, the reasons therefor ?

THE DEPUTY M1NISTFR IN THE 
MINISTRY OF IRRIGATION AND POWER 
(SHRI B. N. KUREEL) : (a) Due compensa­
tion for lands and other properties acquired 
for the Pioject is being paid to the owners. 
In addition, rehabilitation grants to cach 
oustee family and transportation charges for 
tiansporting eai'h of their family members and 
live-stock to Rajasthan Canal area are being 
paid. Artisan^, labourers and landless 
tenants will also be given house sites 
within the Abadj area in Rajasthan Canal 
Project. Oustees are also given preference for 
the purpose of employment on the Beas 
Project.

(b) Claims of compensation for loss of 
earning, if any, put up by the licenced fisher­
men or persons collecting wood from the river 
and earning their livelihood entirely in such 
profession are considered according to the 
provisions of prevailing Law.

(c) and (d). Due compensation for Flour 
Mills (Panchakki) is already being assessed 
and paid to the owners.
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Loan demanded by Assam for protection 
from Floods

6703. SHRI ROBIN KAKOTI: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state ; .

(a) the amount of loan requested by Assam 
Government for flood protection schemes for 
the period from 1968 to 1971 ;

(b) the amount so far sanctioned ; and




